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NOTIFICATION

» In e x e rc is e  o f th e  p o w e rs  c o n fe r re d  b y  S e c t io n  8 o f th e  H ig h  C o u r t  o f  J u d ic a tu re  (J u r is d ic t io n  
a n d  P o w e rs )  P ro c la m a tio n  o f 1 9 5 5  a s  a m e n d e d  b y  th e  A d a p ta t io n  o f S ik k im  L a w s  (N o . 1 ) O rd e r  1 9 7 5  
a n d  a ll o th e r  p o w e rs  e n a b lin g  it in  th is  b e h a lf ,  th e  H ig h  C o u r t  o f S ik k im  w ith  th e  p re v io u s  a p p ro v a l o f 
th e  G o v e rn m e n t of. S ik k im  m a k e s  th e  fo l lo w in g  R u le s  : -

( I )  T h e s e  R u le s  s h a ll b e  c a lle d  “T h e  H ig h  C o u r t  o f  S ik k im  P u b lic  In te re s t L it ig a t io n  R u le s , 2 0 1 0 ” .

(II) T h e y  s h a ll c o m e  in to  fo rc e  fro m  th e  d a te  o f th e ir  p u b lic a t io n  in  th e  O ff ic ia l G aze tte ..

( I I I)  A ll p e t it io n s  p e r ta in in g  to  P u b lic  In te re s t L it ig a t io n  s h a ll b e  p la c e d  b e fo re  th e  D iv is io n  B e n c h  o f 
w h ic h  th e  H o n ’b le  C h ie f  J u s t ic e  o f th e  H ig h  C o u r t  o f  S ik k im  is a  M e m b e r. In  th e  e v e n t  th e  c o m p a n io n  
J u d g e  o f th e  D iv is io n  B e n c h  o f th e  H ig h  C o u r t  o f S ik k im  is  u n a b le  f o r  a n y  re a s o n  to  ta k e  u p  th e  m a tte r  
a n d  in  th e  e v e n t  n o  o th e r  J u d g e  is  a v a ila b le ,  th e  a p p lic a t io n  s h a ll b e  p la c e d  b e fo re  th e  S in g le  B e n c h  
p re s id e d  b y  th e  H o n ’b le  C h ie f J u s tic e .

(Iv) A f te r  h e a r in g  th e  s u b m is s io n s  m a d e  b y  th e  l it ig a n ts  o r  th e ir  la w y e rs , a n d  in  th e  e v e n t th e  
D iv is io n  B e n c h  o r  th e  S in g le  B e n c h  re fe r re d  to  in  th e  p re c e d in g  s u b -R u le , is  s a t is f ie d  th a t  th e  lit ig a t io n  
is  a  g e n u in e  P u b lic  In te re s t L it ig a t io n , it  s h a ll re c o rd  a n  o rd e r  to  th a t  e f fe c t  a n d  th e re u p o n  a d m it  th e  
a p p lic a t io n s .

(v) T h e  p ro c e d u re  in  re la t io n  to  s u c h  a d m it te d  P u b lic  In te re s t L it ig a t io n  s h a ll th e re a f te r  b e  s u c h  a s  
is  a v a ila b le  fo r  d is p o s a l o f W r it  P e tit io n s  f i le d  in  th e  H ig h  C o u r t o f  S ik k im .

(vl) E v e ry  e ffo r t  s h a ll,  h o w e v e r , b e  m a d e  s o  th a t  s u c h  a d m it te d  a p p lic a t io n  a re  h e a rd  a n d  d e c id e d  
b y  a  D iv is io n  B e n c h  o f w h ic h  th e  C h ie f J u s t ic e  o f th e  H ig h  C o u r t  o f  S ik k im  is  a  M e m b e r.

By order,
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Meenakshi M. Ral 
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